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CENTR AL ADMINISTSATIVE TR IBUNAL
PR INC IP AL BENCH
NEW DELHI .
0. A NO. 2180/90

New Delhi this the 25th day of October, 1994

THE HON'BLE MR. JUSTICE S. C. MATHUR , CHAIiMAN
THE HON'*BLE MR. P. T. ’THIRU\/ENGAJ AN, MEWVBER (4)
Naresh S/O shri Shankar Lal,

B/0 Vill, Bharawas,
Teh., Kewari (Haryena), ces App Lic ant

3y Advecate Shri V. P. Sharma
Versus
L. Unicvn of India through
the General Manager,
Noerthern Railway,
Barcda House, New Delhli,.

2, The Divisional Railway Manéger,
Northern Railway, Bikaner.

3. The Lcco Foreman,
Northern Railway,
Rewari (Haryana). co Respondents

None for the Respondents

O R D E R (CrRAL)

Shri Justice S. C, Mathur -

Learned counsel for the applicant states that
he has received instructions that the or iginal\ appli-
cation has become infructuous, The applicaticn is
acvcordingly dismissed as not presséd. Interim order

if any; Operating shall stand discharged. NoO costs,
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( E. T. Thiruvengadam ) ( s. C. Mathur )
Member (4) Chairman



